
CIR CVLAR

SUB: Submissions of Leove opplicotions by the Judiciol Officers -

Cerlain instructions - Issued.

REF: 1. High Court's Circulor Roc.No. 4628195- B. 5p1., doted 26'08'1995'

2. HighCourt's Circulor Roc.No.3395/96- B.spl , dored22'061996'

3. High Court's Circulor Roc.No.761712002- B Spl', doted23'082OO2'

4. High Court's Circulor Roc.No. 5886/95- B' Spl', doted 05'01'2005'

5. High Court's Circulor Roc.No. 254112009- B Spl', dared 04'04 ?0O9 '

As per eadier circulor instructions issued by the High Court, oll the

Judiciol officer in the Stote of Andhro Prodesh were informed thot

occording to the Andhro Prodesh Leove Rules 1933. Eorned Leove/ Leave

on Holf Poyl Extro-ordinory Leove/ on Pnivote offoirs hos to be ovoiled of

by the Officers only ofter

competent AuthoritY.

prior sonction of the said leove by the

UndertheLeaveTravelConcessionRules,priorpermissionofthe

Competent Authority is required to ovoil Leove Trovel Concession (LTC) by

the officers ond their fomily membe?s, together or seporotely' before

commencement of journey

Yet, Several instonces hove come to the notice of the High court

thot leove opplicotions for sonction of Eorned Leove/ Holf poy Leave on

privote offoirs, permissions to ovoil Leove Travel concession ore being

received in the High court from the Judiciol officers just before the

commencement or ofter commencement of the Leave/ Leove Trovel

Concessions opplied for by them without giving minimum time required f or

obtoining necessory orde?s before ovoilment of the leave' due to which

the Registry is forced to moke correspondence for obtoining informotion

in thot regard. officers ore olso ovoiling leove even without sonction of

leove.
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Inviewoftheobove,osdirected'thefollowinginstructionsorzto
be strictly followed by oll the Judiciol Oflicers while opplying leave'

1. All the Judicial Offices arehereby instructed to submit their

Leove/Leovelr,ovelconcessionopplicotionsthroughthe
concernedPrl.DistrictondSessionsJudgeswellin-odvance,
so os to reoch the opplicotions to the High Court ot leost 15

doys in odvonce to enoble the R'egistry to obtoin orders ond

communicote them in odvonce'

2. Broodly indicote the detoils of noture

work/offoirs whenever they opply for leave'

3.Toovoilminimumleovetotheextentpossibleduringthe
Court working doys while ovoiling Leove Trovel Concession'

4. To ovoil cosuol leove proportionotely during the porticulor

colendor Yeor'

5. Sholl ovoid requests for conversion of Cousol Leove olready

gronted into Regulor Leove'

6. All the Principol District ond Sessions Judges/Unit Heods ore

strictly instructed to forword such leove opplicotions

immediotely to the High Court olong with the f ollowinq

inf ormotion.

a) Alternotive in chorge orrongemants to be mode during

theleave Period of the officers'

b) Leove Title.

c) In cose of Commuted Medicol Leove' Aolf Poy Leove ot

Credit ond Commuted Leove so for ovoiled along with

Medicol Certificate issued by o Doctor not below the

ronk of Civil Assistont Surgeon'

7. On return from leove, the officers sholl intimote the dote of

joining duty ond in cose of leove on medicol grounds' along

with the medicol f itness certif icote by fox on the some doy

to the High Court ond olso by post through the concerned

District Judge, immediotelY'

of personol



The obove instructions sholl be scrupulously followed by oll the

Judiciol Officers to enoble the Registry to communicate the leave

sonction proceedings to the Officers concerned well in odvonce ond for

smooth running of odministrotion. Any deviotion in this tegotd will be

viewed seriously.

Nofe: All the Prl. District and Sessions Judge/Unit Heads are

reguested to communicafe the above Circular fo a// the

Judicia/ Officers working in fheir Unit under ProPer
acknowledgenent.
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To
1. The Prl. Secretary to the Hon'ble the Acting Chief Justice ond

Personol Secretories to the Hob'ble Judges (for plocing the some

belore Their Lordships' kind perusol)

2. The Personol Secretories to the Registrors, High Court of Andhro

Prodesh (for plocing bef ore the Hon'ble Registrors for informotion)

3. All the Unit Heods in the Stote of Andhro Prodesh

4. The Choirmon-cum-Presiding Of ficer, Industriol Tribunal-cum-

Lobour Courfs, 5p1., Judge for troil of coses under the sCs onci STs

(POA) Act-cum- IV Addl. District ond Sessions Judge. Courts ond

Co-op Tribunols in the Stote of Andhro Prodesh.

5. The Member Secretory, A.P. Stote Leove Services Authority,

Amorovor i

6. The Secretory, A.P.High Court Legol Services Committee, Amorovori


